
NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

Present:

C.P. No.l1l(MAH)/2017

SHRI B.S,V, PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T}

ATTENDENCE-CUM.ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY I-AW TRIBUNAL ON 29.17-2017

NAME OF THE PARTIES: Mr. Manoj Jain
v/s

M/s. S.P.J. Siock Brokers Pvt. Ltd

SECTION OF THE COMPANIES ACT: 241(1) of the Companies Act, 2013

S. No NAME TION SIGNATUR

CORAM

V. NALLASENAPATHY
\,lember (l cchnical)
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sd/- sdl- ,

B.s.v. PRA-KASH ifuMAR
\lember (ludicial)

ORDER
CP No.11/241(1)/NCLT/]vIBA,!AH/20r7

On verification of the proof of service filed by the Petitioner, it appears that

the Petition copv sent to the Respondent Company has been returned with a remark

of "none claimed", therefore, considerin8 the Petitioner attempting to s€rve upon

the Companv has not been affected, the Petitioner is again directed to serve notice

upon R1 Company. In respect to service upon Second Respondent is concerned, the

Petitioner has not filed proof affecting the service upon R2 i.e. none other than Father

of the Petitioner herein, the Petitioner is hereby directed to file Affidavit of service

on the next date of hearing.

List this matter on 19.12.2017 t. 
-


